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The following Bill was introduced in the Andhra
Pradesh Legislative Assembly on 25th March, 2015.

L.A BILLNO. 6 OF 2015.

A BILL FURTHER TO AMEND THE

ANDHRA PRADESH LABOUR WELFARE
FUND ACT, 1987.,

Be it enacted by the Legistature of the State of
Andhra Pradesh in the Sixty-sixth Year of the Republic of
India as follows :-

1. (1) This Act may be called the Andhra Pradesh  Short title and
Labour Welfare Fund (Amendment) Act, Commencement.
2015.

(2) It shall come into force on such date as the

State Government may, by notification,
appoint.
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STATEMENT _OF OBJECTS AND REASONS

The Andhra Pradesh Labour Welfare Fund Act, 1987 has been
enacted by the State of Andhra Pradesh, with an intention to provide for
the establishment and administering of Labour Welfare Fund, so as to
promote welfare of Labour in the State.

According to sub-section (1) of section 10 of the said Act, every
employee shall contribute Rs. 2 per year to the Fund and every em-
ployer shall, in respect of each such employee, contribute Rs. 5 per
year to the Fund. As the said amounts of contributions are prescribed
in the year 1987 and are very low, it has been decided to revise the
amount of contribution of employees and employer from Rs. 2to Rs. 30
and Rs. 5 to Rs. 70 respectively, so as meet with the present cost of
living by amending the said provision.

According to clause (2)(i)(b) of section 2 of the Act, any person,
who being employedina supervisory capacity, draws wages exceedings
Rs.1,600/- p.m. is not included within the definition of the employee. It
has been viewed from the working of the Act that such of the employees
falling under the said category under wrong notion are not paying
contribution as required under section 10 of the Act. It has, therefore,
been felt necessary to remove such ambiguity from any pale of doubt
by omitting the said provision of the section.

Further, a “factory” as defined in section 2(m) of the Factories
Act, 1948 is included within the meaning of the word “estblishment” as
defined in section 2(4)(i) of the Act. It has been decided to bring all the
notified factories under section 85(1) of the Factories Act, which are
employing persons who are under unorganized sector within the
purview of the Act by suitably amending the said provision of the Act.

According to sub-section (3) of section 8 of the Act, the Board
shall publish a notice, containing such particulars as may be prescribed:

(a) by exhibiting on the notice board of the establishment.
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(b) by publishing in the Andhra Pradesh Gazette, and

(c) by publishing in any two newspapers having wide
circulation and in the language commonly understood in
the area in which the establishment situated and such no-
tice shall be so published ordinarily in the months of June
and December every year for a period of three years from
the date of transfer of the unpaid accumulations to the Board.

On the administration of the Act for the past two decades, it has
been observed that the requirement of the publication in any two news-
papers under said section 8(3)(c) of the Act is very expensive and even
in some cases, the amount of unpaid accumulations for which notifica-
tion is to be issued will not be sufficient to meet the expenditure for such
publication. As such, it has been felt necessary to dispense with such
requirement by omitting thg said provisign.

According to sub-section (5) of section 8 of the Act, where claim
is received whether in pursuance of the notice otherwise, withina period
of four years from the date of first publication of the notice in respect of
such claim, the Board shall transfer such claim to the authority.

It has been observed that the said maximum period of four years
after the date of transfer of unpaid accumulations to the fund is not
required in view of the maximum period of three years specified under
section 2(11) of the Act, and hence it would suffice to limit one year from
the date of publication instead of four years. Accordingly, it has been
decided to amend the provision suitably.

According to section 26(2) of the Act, no court inferior to that of -
a Magistrate of First Class shall try any offence punishable by or under
this Act. In many Labour Laws, to facilitate speedy trial of the cases,
courts of Magistrate of Second Class and Special Magistrate Courts
were set up. Accordingly, it has been decided to amend the provision
for empowering Courts of Second Class Magistrates or above to try any
offences under the Act.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA

PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Labour Welfare Fund (Amendment)
Bill, 2015, afteritis passed by both Houses of the State Legis-
lature may be submitted to the Governor for his assent under
Article 200 of the Constitution of India.

K. ATCHANNAIDU,
Minister for Labour & Employment,
Factories, Youth & Sports, Skill
Development and Entrepreneurship.

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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